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UH. SHRI RAGHAVJI: WUl tb«
DEPUTY PBIME HDnSTBR AND 

OP FUfANCE be plcued 
to retar d  the »q>l)r clvan to Un- 
itanred Queattoo Ifo. m s  on 15th Dec* 
e «*w , 1978 airi ftats;

( » )  tl»e rwommvndatiaii
of the Ag«ney far augmentation of 
Iwpectora strength by 776 ports haa 
bem accepted aiui poets lanctioned;

(b) if not, what are th* reaaora 
therefor: and

(c) vdicther Government feel that 
better output and ditpoul of w oA  
will result by auch appointments in 
Inspector’s cadre?

THE MINISTER OF STATE XNTIIB: 
MINISrRy OP FINANCE {3HEU 
ZUIJIQUABUULAH): (a) and CW. 
Against 7TS poeta recommended by 
the A ««icy, Government have ac
cepted that SOO ports cf Inspector® be 
sanctioned on ad hoc basia, pending 
review of the cadre strengUi.

(c) Yes, Sir.

CenvairMK* AUowpnw to 
liw Kpwectois

03M. SHRI A a OHAVJI; Will the
D n p iitV 'W ttiii amiTStES an d  
M sm srm  o r  f in a n c e  be pleased

{a) ' wJieftie:e it  la a fact tJiat a deci- 
Sion has been taken by GovemiMnt 
to give W y*aw »ce ali9V«»ce* to 
InpMne^a* Jrwpe^ In the Inewae- 
tax H«parttnent .worUag in ‘A ’, ‘B-I' 
and ^  ^ e  uoimtiy;

<-b) *0, which are the AHt* wh«r«
ctnnn^'ttoe if being
to wtott d«to;

(c) vh id i ere ^  cKiea where convs- 
y « « f  aOltnnunM not tiring paid to 
I n ^ p e c f e j w ' r i x r f e !  (u»d fee 
reasc^ ttunforj'

( « )  -wiwtt nich aflonmnce wUl be 
eanctVuMd/paidT

THE inwisTm or ssaix  m tchb
MINISTHY o r  JINANCB' (SHOI 
ZUU iqtlABULLAH ): («> jo {d>. 
The grwxt of Coaveyanoe AU«waiw« 
to Central Govemineat employees 
(including Income-tax Inspectoca in 
the Inocm( *̂ttuc Dcfwrtinent) u »| u - 
laled fctr Ministry of Bnance O.U. 
No, F. 11(5)- EJVtB)/60, dated the 
Mth M«y, IM l, as «mnoded tnm  
time to time, incoip<n«ted aa Gov
ernment of India'a order below S1 9 - 
plemectarjr Rule These orders 
do not make any distinction between 
cities are daaiiAcd ana those
which are not clasaifled. Tbe quan
tum of Conv^ancc AJkwance variei 
with jeterence to the mod* oi con
veyance used and the average month
ly travd on otnclal duty.
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Proposal to widen Capital/Investmeut 
Market

6357. SH RI K U M A R I A N A N T IIA N ; 
W ill the D E F U IY  PR IM E  M IN ISTER  
A N D  M IN ISTE R  OF F IN A N C E  be 
pleased to state:

(a ) whether there is any proposal 
to widen the capital market by o ffer
ing it a m inority equity capital out 
o f Government’s hug" holdings oi 
equity in the public sector companies;

(b ) whether there is also any pro
posal to broaden the investment m ar
ket by  inviting the investment from  
the public in public sector companiea;

(c ) whether there is any proposal 
to provide facilities lor portfolio in
vestment from  abroad by  non-resi
dent Indians and hon-Indiang within 
specified lim its; and

fd ) whether there is any proposal 
to have better and clear relationship 
with the capital markets of Singapore 
and Hong Kong?

TH E M IN ISTE R  OF S TA TE  IN  THE 
M IN IS T R Y  o r  F IN A N C E  (S H R I 
SATISH  A G A R W A L ) 1 (a ) and (b1 . 
Wo, Sir.

(c )  Non-resident Indians are al
lowed to invest in India on liberal 
basis, that is, to ibe extent of 20 per 
cent in new issues of new  companies 
in selected areas and upto 74 per cent 
in appendix I  area and in oxp'^rt- 
oriented ventures. These invest
ments are w ith fu ll repatriation 
rig-hts. The non-resident Indians 
are also perm itted to operate their 
non-resident accounts in banks in 
India to acquire shares quoted in

stock-exchanges and this investment 
is without repartriation rights.

(d ) No, Sir.

Representation A l l  India Income 
Tax Employees’ Federation

6359. SH RI M. A R U N A C H A LA M : 
W ill the D E PU TY  P R IM E  M IN ISTER  
A N D  M IN IS TE R  OF F IN A N C E  be 
pleased to state;

(a ) W'hether the Central Board of 
D irect Taxes have received repreaan- 
tation No. A IITEF/rTEF(l)/78-79 
dated 27th February, 1979 from  the 
A l l  India Incom e-tax Employees' 
Federation regarding Channel of 
Communications prescribed by the 
Central Board o f D irect Taxes; and

(b ) if so, what action Govermnent 
proposed to be taken in the matter?

THE M IN IS TE R  OF STATE  IN  THE 
M IN IS T R Y  OF F IN A N C E  (S IIR I 
Z U L F IQ U A R U L L A H ): (a ) Yes, Sir.

(b ) Since the A l l  India Income 
Tax Employees’ Federation is an un
recognised body, no action was consi
dered to be called fo r  on their letter 
of 27-2-1973.

Representation from  A ll India Income 
Tax Employees’ Federation for j-rant 
o f facilities and privileges extended 

to recognised Associations

6360. SH RI M. A R U N A C H A LA M : 
W ill the D E PU TY  PR IM E  M INISTER 
AN D  M IN ISTER  OF F INANCE be 
pleased to state:

(a ) whether the Central Board of 
D irect Taxes have received represen
tation from A l l  India Income-tax 
Employees’ Federation vide letter No, 
AIITEF/TTEF (D/78-79 dated 18th 
January, 1979 regarding grant of 
facilities and privileges extended to 
the recognised Associations/Federa
tion; and

(b ) if so, the action taken by Gov
ernment in the matter?




